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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

G4 b3ofyy - |
. Date: 9--6-~1997 |

Between:

S .Srinivss. .a .o Applicant.
and

1. General Manager, Telecom,
Hyderabad -~ 500 033.

2. Divisional Engineer, Circle Con-
struction, Hyderabad Telephones, Hyderabad-33.

3. Asst., Engineer, CTircle Construction-III,
Hyderabad Telephones, Hyderabad 500 033.

Respondents.

Counscl for the applicant: Sri P.M.Patro for Sri P.B.Vijaya Kumg

D
K

Counsel for the respondents:3ri V,Bhimanna.

JUDGMENT . . q_
(per Hon'ble Shri H. RAJENDRA PRASAD,MEMBER(%A/%g_

Heard Sfi P.M.Patro for Sri P.3.Vijaya Kumar on
behalf of the applicant and Sri V.Bhimanna for the respondents.

The applicant claims to have worked on’ casual

_ basis under A.E.{(C.C.IIX)Unit, FMusheerabad, during 1985--~1"91,

He states that he has not been engaged thereafter. His

last engagement was Six years ago. The iiediczl Certificate

submitted by him as Annexure III to the 0.A., does not bear
any date of issue. Both ledic,l Certificate and the fitness
certificates have been issued together. All these do not

make this a fit case for the issue of any directions.
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The applicant may represent his c;se to the
Lis

concerned authorities fegardingﬁfurther engagement if the

rules and circumstances permit.

’

It ic .for the res-
pondents to take a suitable decision in this matter and

the applicant has to abide by the same.

Thus the 0.A,, is dispoed of.

s Date: 9-~-6--1997.
Dictgted in open Court.' . o
o éﬂmﬂv
1A
DQ)@‘:S[ES Qﬁé\ oD (@(:o,
5S8S.

-




W

0.A,6

To

--3-
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1. The General Manager, Telecom,

Hy

2. The

Cerabad-33,

Divisional Engineer, Circle Construction,
' Hyderabad Telephones, Hyderabad-33.

3., The assistant Engineer, Circle Construction—III

4. On
5. Cn
6., On
7. On
8. On

BVt .

‘Hyderabaﬁ Telephones, Hyderabad-33.
copy to Mr, P.B.Vijayakumar, Agvocate, CAT.Hyd.
copy to Mr,.V.Bhimanna, Addl.0GSC.CAT.Hyd.
copy to HHRP.M(A) CAT,.Ryd.
copy to D.R, (A) CAT.Hyd.

spare copy.
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THE BHUN'BLE MR,JUSTICEi
' VECE~CHAIRMAN

a (//,)
THE HO'BLE MR, H. RATENDRA PRASAD:M(2)
]

Date ds C‘ _Q) ~1097

%
Mofie/B A /Coiulio,
. in
C.h.No, Q)% O\O{’)
T.A.No. | (W o> « )

ACnit#ed and Interim directions

Issued.

Allowed

Disposed of with directions
i e

Dismidsea,

Dismigsed as withdrawn I

Dismipsec¢ for default.

Urdey ed/Re jected.
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